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Hon’ble Shri Justice Ashok Agarwal, Chairman
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$/0 Shri C.Prasad
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GLROE R _(ORAL)

By Hon’ble Shri 8.48.7. Rizvi. aM:

Heard the lzarned counsel sppearing on behalf of

the applicant.

@) While working as Research Officer in the
Dirgectorate of Emplovment, the applicant had cccasion to
file a criminal complaint under $ectioh 7 (1) of the
Employment Exchanges (Compulsory Motification of Yacancies)
ﬁct,'1959 in the matter of non-notification of vacancies in
the posts of aAssistent Teachers, TGT etc. by the
management of a certain aided school. While the aforesaid
complaint was still pending in the court of law, the’
applicant was transferred to the Direct@f General of Health
Services in  January, 1993. Being the complainant in the
aforesaid case, the applicant appeared in the court and
deposed in  the matter. In Ee%ult, the management of the
aforesaid school complained against, was let off and
instead the applicant was prmgeeded against by the Court of
Metrop@litaﬁ Magistrate who lodged a formal wiritten
complaint against the conduct of the applicant with the
Director (Employment) in the Directorate of Employment,
Delhi Administration by his letter dated 11.8.1994. | The
applicant was accordingly proceeded against departmentally
and a penalty of stoppage of  threes increment§ with
cumulative effect was imposed on him and the same was
upheid by the appellate authority as well . The
disciplinary authority’s order is dated 4.12.1995 {Annexure

~A=31  and appellate authority’s order is dated 14.10.199%

2,

LArineXure  A~4Y. The orders passed by the Metropolitan

Magistrate were taken in criminal revision before the




additional Session Judge who has acquitted the applicant by

his order dated 29.1.2000. The applicant wishes the matter

to be reconsidered by the respondent-authority in the light

thereof.

&) after the applicant was exonerated by the Court of
ﬁdditional Session  Judge, he has filed a review petition
bafore the L. Governor, Govt. of NCT of Delhi on

10.7.2000 - (Annexure 150 . The same is pending

consideration with the Lt. Governor. In the -aforestated

circumstances of this case and having regard to the
submissions made by the learned counsel, we find it proper
and in the interest of justice to dispose of the present Oa
at  this wvery stage even, without " issuing notices by
directing the Lt Governor to consider the aforesaid
representation and pass a reasoned and a speaking order
thereon as expeditiously as possible and in any event
within a period of one month from the date of receipt of a
copy of this order. We also direct the respondent No.l to
consider the pleadings contained in the present 0a in
addition to the aforesaid r@preﬁenfation while deciding the

matter. We direct accordingly.

4] The present 0A is disposed of in the aforestated

terms. MNo costs.

(S.A.T.Rizvi) ( , figarwal
Member (A) C rmgn )
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